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The motion was adopted.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): We shall now take up the
clause-by-clause consideration of the
Bill.

Clauses 2 to 6 were added to the
Bill,

Clause 1 the Enacting Formula and
the Title were added to the Bill

SHRT P. A. SANGMA: I move:

“That the Bill be passed.

The question was put and the mo-
tion was adopted.

DR, BIPLAB DAS GUPTA: The Mi-
nister is relieved of the labour

THE VICE-CHAIRMAN (SHRI MD.
SALIM): We have passed this very
important  Bill with co-operation
from everybody. '

DR, BIPLAB DAS GUPTA: What
was born, a boy er a girl?

SHRI JAGDISH PRASAD MATHUR:
There was only labour, Nothing was
born.

SHRI GOVINDRAM  MIRI: Sir.
about the Bill which has been passed

THE VICE-CHAIRMAN: (SHRI MD,
SALIM): What are you raising now?
It has already been passed. (Inter
raplions)

Half an hour discussion—

ON POINTS ARISING OUT OF
ANSWER GIVEN . IN RAJYA

SABHA ON THE 18TH MAY,.
1995 TO STARRED QUESTION,

NO. 601 REGARDING SC/ST
BENEFICIARIES UNDER PRIME
MINISTER’S ROZGAR YOJANA.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Now, I have to take the
sense ‘of the Housz. I caniot adjourn
the House like this.
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A Half-an-Hour Discussion has
been listed in the List of Business.

SHRI SANATAN BISI (Onssa) Sir,
it will take only fifteen to twenty
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THE VICE-CHAIRMAN (SHRI MD.
SALIM): The Half-an-Hour Distus-

sion is regarding SC/ST beneficiaries
under the Prime Minister's Rozgar
Yojana.- '

SHRI SANATAN BISL It can be
disposed of within fifteen to twenty
minutes. ‘

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Are you sure?

SHRI SANATAN BISL: Yes, we will
nish it within fifteen minutes,

THE VICE-CHAIRMAN (SHRI MD‘
SALIM): Yes, Mr. Sanatan Bisi.
Please be brief.

SHRI SANATAN BISI: We will fi-
mish it within fifteen minutes.

Sir, T am raising this Discussion
under Rule 60 of the Rules of Pro-
cedure. This matter relates to
Starred Question No. 601 dated 18th
May, 1995 regarding SC|ST beneficia-
ries under the Prime Minister's Roz-
gar Yojana. )

I will deal with the matter so far
as the Government policy is coneeity
ed, the non-uniformity of the pre-
sent policy and regarding the figures
submitted in  reply to the Starred
Question as well as Unstarred Quoes
tions and those given on page 167 6f
the Economic Survey, 1994-95, 1 will
briefly deal with the matter,
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[Shri Sanatan Bisi]

So far as the Starred Question No.
601 is concerned, it was listed on
the 18th May, 1995. My question was
very specific. The question was:

“(a) what is the number of bene-
ficiaries  belonging to SC and ST
under the Prime Minister’s Rozgar
Yoiana during the vyears 1993-94
and 1994-95;

“(b) whethier the reservation tar-
gets so fixed for the SCs and STs
have been achieved during the
above period; and

(¢) if so, the details thereof?”
The reply was:

“(a) Under Prime Minister’s Roz-
gar Yojana 2834 and 21,215 benefi-
ciaries  belonging fo SC/ST  have
been sanctioned loan during 1993-
94 and 1994-95..

“(b) & (c) Under the scheme re-
servation stipulation is 22.5  per
cent for SC|ST beneficiaries. 8.9
per cent and 11.3 per cent cases
have been sanctioned to SC/ST be-
neficiaries out of total cases sanc-
tioned during 1993-94 and 199%4-
95.»

So far as all these figures are con-
cerned, I am saying about the real
beneficiaries which is very pertinent.
The number of beneficiaries in 1993-94
was 2,838 and in 1994-95 was 21,215.
If we take the percentage into con-
sideration, it has been mentioned
that it was 8.9 in 1993-94 and 11.3
in 1994-95. Replying to my Starred
Question regarding the targets, the
Minister stated that for the year
1993-94 it was 40,000 and for the year
199495 it was 2.20 lakhs. So, if you
take into consideration the targets
and thg percentage of achievements
and the figures that have been givgn
in the quesfion are false. As per my
calculation Tor the year 1993-94, the
figures for achievements is 3,560 and
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for the year 1994-95, it should be
24,860. So, the difference for the
year 1993-94 is 726 and for 1994-95 it
is 3,645, 1 am concerned about the
difference in the figures, but 1 am
concerned about the real beneficia-
ries, as well as accountability, the
faith of the people in the House and
the Government.

Apart Trom that so far as the Eco-
nomic Survey for the year 1994-95 is
concerned, at page 167 in the Prime
Minister’s Rozgar Yojana, two com-
ponents are given—(a) micro enter-
prises and (b) employment generated.
For the year 1993-94 the target for
micro-enterprises  was 40,000 and
achievement 32,000. For the year
1994-95, the target was 2.20 lakhs and
the achievement 69,000. So far as the
other component employment gene-
rated, is concerned, for 1993-94 it is
80,000 and achievement is 36,000. So
far as the year 1994-95 is concerned,
the target was 4.40 Jakhs and the
achievemeny is 0,30, But thig report
is up to December 1994. The Minister
in his reply stated relating one com-
ponent that is for the year 1993-94,
It is 40,000 and for 1994-95 it is 2.20
lakhs. Regarding the other com-
ponent and the achievement thereof,
he is completely silent so far as my
Starred Question is concerned. It is
very bad. We should maintain our
record in Parliament in such a man-
ner that the future generation will
see what we are providing for the
benefit of the poor under the poverty
allegation programmes is absolutely
correct.

Secondly, the with reference to Un-
starred Question No. 6705, dated
10th May, 1995, in the reply the Wel-
Tare Minister has stated that the
taxget fixed under wmicro-enterprises
and under employment generation .
under the Prime Ministers Rozgar
Yoina for the year 1993-94 and
199495 was 40,000 and 2.20 lakhs of
beneficiaries  respectively™ Heére 1
would submit, Sir, that so far as the .
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‘Economic Survey of 1994-95 and the
information that has been submitied
by our Welfare Minisker are doncer-
ned, they are contradictory, because
they hiave given the figure in regard
to only one component and Tor the
other they have not given any
figures. Sir, the Report of the Econo-
mic Survey for 199495 cannot be
false. I want to know the truth from
the Minister.

I would also like to mention herg
that I am a Member of the Standing
Comtiittee Industry. The meeting of
the Standing Committee was held on
tfie 18th April, 1995. I had put a
pertinent question on that day re-
garding implementation of the PMRY
scheme in each State as on that day
with special reference_to non-release
of sanctioned funds by banks to the
unemployed youth. The answer
relates to the years 1993-94  and
199495 up to February, 1995.

So far as the welfatg of the weaker
sections is concerned, it has been
reported on page 163 of the Economic
Survey of 1994.95. 1 quote para-
grarh 38,

“The Special Component Plan/
strategy has been followed to chan-
“nelise the flo® of funds from Central
and State Plans for the develop-
ment of Scheduled Castes, at least
in proportion to their population
to total population.” R

So far as the figure given by the
Secretary in the meeting of the Par-
liamentary  Standing Committee on
Industry is concerned, the amount
has not been released as per the
population of the state. Further-
more, there are disparities. I would
not read the figures for all the States,
but for some Staltes, Namely, for
the State of Andhra Pradesh. the
number of disbursed cases arg 3,912
and the -amoun;- released is Rs, 2.148
lakkx, For -the State of Bihar, the
number of cases is 2,353 . and the
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amount released is Rs. 978 lakhs.
For the State of Karnataka, the num-
ber of cases is 4,772, .the amount re-
leased is Rs. 1,534 lakhs. For the
State of Maharashtra, the number o?
cases is 15247 and the amount re-
leased is Rs. 7,137 lakhs. For the
State of Tamil Nadu, the pumber of
cases is 4,370 and the amount released
is Rs. 2475 lakhs. For the State of
Uttar Pradesh, the number of cases
is, 7,922 and the amount released is
Rs. 3,819 lakhs. And for the State
of Orissa, the number of cases is 850
and the amount released is Rs. 431
lakhs. So far as these figures are
concerned, not even a single indivi-
dual has been given Rs. 1 lakh. My
report is based on the information I
have received on the 18th April, 1995.

Much has been said about the
poverty alleviation programmes and
the PMRY scheme for the unemployed
youth. So far as 1993-94 and 199495
are concerned, they have sanctioned
169008 cases with amount of 79580
only that 65,283; cases disbursed and
the amount that has been disbuxsed
is only Rs. 28,490 lakhs. So my sub-
mission to the Minister is very specific
and very direct. May I krow from
the Minister whether Rs. 1 Iakh has
been given to any unemployed youth
under the "Prime Minister’s Rozagar
Yojana during the relevant period.

So far as the figures that have been
given in the ‘Starred Questlon as well
as in the Unstarred Question in this
House are quite contradictory. People
have great faith in this House for
their solving their manifold miseries.
I think the Minister will come for-
ward very clearly and categorically as
to how many beneficiaries have been
benefited in rea] terms, This js my
submission, (Ends)

SHRI H."MANUMANTHAPPA (Kar-
nataka): Mr. Vice-Chairman, Sir, the
Prime. Minister’s Rozgar Yojaha has
been planned to provide self-employ-
ment to the educatéd .unemployed
youth. If jt is.for providing self-employ-
ment opportunitiés to the educated
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unemployed youth, will the hon.
Minister agree, as in the Tase of em-
ployment in the Government, to re-
serve 15 and 17-1]4 rer cent of these
foans fTor:the Scheduled Castes and
Scheduled Tnbes respectively? Will he
also direct the banks and the District
Industrial Centres to separately main-
tain these figures? As on today, no
industrial centre or bank is maintain-
ing separate figures of the beneficia-
ries of the Scheduled Castes and the
Scheduled Tribes and the amounts
paid to them. Therefore, if the sche-
me is for self-employment of the un-
employed youth if it is the policy of
the Government to implement the re-
servation policy in the ratio of 15 per
cent and 7-1]2 per cent to the sche-
duled Castes and the Scheduled Tri-
bes, in selfemployment also, on the
same analogy, the figures of reserva-
tion should be maintained. To moni-
tor this, the banks and the District
Industrial Centres should be asked to
keep separate statistics. During our
wisits to the banks, we have specifically
put this question to them. They have
not maintained any figures and they
are not in a position to say how much
has been paid to the Scheduled Caste
and Scheduled Tribe beneficiaries
under the Prime Minister’s Rozgar
Yojana. Not only that. Instances
have come to our notice where either
the District Industrial Centre or the
bank people feel why this big amount
of Rs. One lakh should be given to
a Scheduled Caste boy who has no
experience and who does not have
‘the background. That is the attitude.
The number of Scheduled Caste boys
who have got this benefit of Rs. One
lIakh is very meagre. I do not know
whether the hon. Minister has the
figures. I will be very happy if he can
give mg the  figures of  Scheduled
Caste and Scheduled Tribe beneficia-
ries because the question is specifi-
cally raised to know the details of
beneficiaries .among the  Scheduled
Castes and the Scheduled Tribes,
under .the Prime Minister's Rozgar
Yojana. What is happening is the
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boys, are expected to give their pro-
jects and satisfy the requjrements.
What has come to my knowledge is,
only the children of the business
class, the children of the industrial-
ists, ave getting one more benefit un-
der the Prime Ministe’s Rozgar Yojana.
T will give you one instance. The
father is running a business;, he is
a ‘bania’s he is owning a shop. His
son is a graduate or a matriculate
and is working with him. But he
comes as an unemployed. That per-
son came to me asking for a certifi-
cate that he was unemployed. I knew
very well that the father was a shop-
keeper and the boy was working. He
was also a partner. They had conver-
ted the shop info a partnership firm,
The son was a partner. But he also
came to take the benefit under the
Prime Minister’s Rozgar Yojana. In
how many cases, the children of
businessmen, the children of indus-
trialists are taking advantage of this?
And usually, the bankers and the offi-
cers are attracted by or very much
in favour of these classes. Even in the
examination, they put all sorts of
questions. “What is your egperience?
How do you use this?’. All these
questions, the Scheduled Caste boy
cannot answer. He does not have the
background. He does not know of
his own project, That is why, the
other day, while the Prime Minister
was answering a question, it was said
that it should be meaningful and
there should be an arrangement to
train them in self-employment in some
industry. There are a number of ITI
students wandering in the street.
You are also conducting fraining
classes at the district level, in thg
industrial centres. Entrepreneurship
training is given. You have to give
them the kits, you have to give them
the working capital, you have to give
them the loans. And monitoring
should be Hone. There is one more
thing happening. There is a District
Stlection Committee, Screening Com-
mittee as they call it. Banks’ repre-
sentatives will be there. Influstrialists’

representatives will be there. Two or
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three officers will be there en the
Selection Committee. But that Com-
mittee does not have a'representative
from .the Schedanled Castes and the
Scheduled Tribes. I request the hon.
Minister to see that a respresentative
of these communities is also inducted
there.

Sir, I would like to cite one imore
instance. What is  happening is,
whil, a bank officer sits in -the com-
mittee, he is one among the members
of the Selection Board, but if he
goes to the bank, he becomes an
officer. Even though he is a party
to the selection of the candidates
here, when the list ecomes to  his
table, he puts all other conditions
again-security, guarantee, identifica-
tion, introduction. If you oput a
question, you are a party in selection
you have selected the boy, he says,
“Yes, yes, I havy selected the boy
along with other officers. He should
be grven, but he has to Tulfil  other
conditions according to the banking
norms.” So, there his case is lost.
What is the remedy that the Govern-
ment is thinking of? If you really
want this Prime Minister’s Rozgar
Yojanna to be  suecessful, that too
when it is aiming at the weaker sec-
tions, unemployed youth, these loo-
pholes should be plugged. So, 1
request the hon. Minister to kindly
enlighten us with the norms, and if
there are no norms. kindly frame
these norms to see that the Prime
Minister’s Rozgar Yojana reaches the
needy beneficiaries.

THE MINISTER OF STATE IN THE
" MINIST'RY OF INDUSTRY (DEPART-
MENT OF SMALL SCALE INDUST-
RIEg & AGRO AND RURAL INDUS-
TRIES) (SHRI M. ARUNACHALAM):
Sir, T am thankful to the hon. Mem-
bers who have given some new ideas
about this programme.

Sir, the hon, Members hag ramed
the issue that thé ‘inforfdtton’ given
with respect .to Rajya Sabha Sta,rred
Question No. 601 was wrong in view
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of the answer to Rajya Sabha Umnstar-
red Questoin Na. 6705 and the Infor-
mation published in the Ecenomic
Survey for 1994.95 x page 167 Sir,
I would like to respectfully submit
to the hon, House that there is no
incorrectness in the answer. In
the Unstarred Question No, 6705 the
number of persons who were sanc-
tioned loans under the PMRY for
the years 1993-94 and 199495, as
reported by the States, was shown as
31,797 and 186,625 respectively,
These are also the figures on which
the reply to $tarred Question No.601
was based.

[VICE-CHAIRRMAN (SHRI SURESH
PACHOURL) in the C’hdr]

Sir, the number of Scheduled Castes
Scheduled Tribes who were sanction-
ed loans out of:the total sanctions
was 2,834 and 21215 for the _years
1993-94 and 1994-95  respectively. The
percentage of achievement was work-
ed oug accordingly on the basis of ‘the
total sanctions ‘reported which comes
to 8.9 per cent and 113 per cent,
respectively for the two years under
consideration.

Sir, the hen. Member while - wor-
king the figures as per the percen-
tages aforesaid has worked out the
achievement figures for Schedufed
Castes|Scheduled Tribes on the basis
of the overall target of 40,000 and
220,000 for the two respective years,
and not on the Wasis of 31,797 and
1,87.625. The Economic Survey also
shows the targets as 40,000 and 2,20,
000 at page 167. ~ Achievemént of
SC/STs is a sub-set of the total
achievement. (interruptions) .

SHRI SANATAN BISI: Sir,...... ’

THE VICE-CHAIRMAN (SHR] SU-
RESH PACHOURI):.Let him finish
the reply. ¥ yon  have something
in your mind, you cam -ask it later.

SHRI M. ARUNACHALAM‘ Sir, it
would be reasonable to ealculate the
SC/ST achievement Wis-a.vis™ the *wm
achievement. Tt would ‘mot be"appro-
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priate to calculate the SC|ST achieve-
ment against the original targets as
the targets themselves were not met.
‘I hope. the matter stands clarified.

Half-an-houy

About the other issues raised in
the House, I would like to state that
it has been the experience of the
States' that they have not been able
to achieve the reservation stipula-
tions for SC|STs as adequate number
of eligible candidates are not availa-
_ble. The SC|STs.. (Interruptions).

SHRI SANATAN BISI: Sir, it is not
correct. Let us not put it like this.

SHRI M. ARUNACHALAM: Let me

complete and then you ¢an put your

quesuons

-

* 'THE VICE-CHAIRMAN (SHRI SU-
‘RESH PACHOURI); Let hnn finish
hxs reply. ’

'SHRI M. ARUNACHALAM: Sir, the

. Scheduled Castes and the Scheduled
Tribes- prefer Government jobs where
. Tegervation - j3 provideda (The - finan-
cial terms of other.
for the Tbenefii of SC/STs are much
more attractive as compared to the
Prime Minister’s Rozgar Yojana.
A quick analysis of the data has been
done by our- Department in five States,
Assany; Gujarat, Madhya Pradesh, Ma-
‘harashtra and - Rajasthan. . The
.number of Scheduled. Caste and Sche-
duled Tribe candidates applying {for
loan under the Scheme is only 12,7%
of the total applicants- under the
Scheme. A comparative study of the
sanction, on the other hand. shows
that the rate of sanction. for Sche-
duled Castes.. and Scheduled Tribes
was 14.6% as against the overall sanc-
tion in thesé Statés. This would
tend to show the low participation
of Scheduled Castes and Scheduled
Tribes at the initial stage of applying
for loan under the Scheme. The
sanction position, however, shows
that" sanctions - have -been slightly
Higher in’ proportion than the initial
applications. -A study has been con-
ducted by the ‘Indian Institute - of

schemes framed
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Management at Bangalore regarding
Karnataka State. "They' have inter-
viewed 161 candidates, Out bf them,
only three beneficiaries are from
Scheduled Castes and Schediled
Tribes. This itself shows that the
partioipation of this section 1§ very
low. We are, however, taking steps
to improve the participation of Sche-
duled Castes and Scheduled Tribes in
the Scheme. States have been advised
to have short-term entrepreneurship
development programmes for the tar-
get group of beneficiaries.  Instruc-
tions have been given to the State
Governments to include the officials
at the district level and at the State
level, who are in chd#rge of the welfare
of Scheduled Castes and Scheduled
Tribes, at the appropriate levels, m
the district-level Task Force, the dis-
trict-level PMRY Committee and the
State-level PMRY Committee. At the
Centralevel, officials from the Minis-
try of Welfare have been included in
the High-Powered -Committee, I hope
hon, Member, Mr, Hanumanthappa,
will be happy to know that these
people are involved at various levels.

SHRI H. -HANUMANTHAPPA: Offi-
cials from-the Social Welfare Depart-
ment - are different from officials be-
longing to Scheduled Castes. Please
dtaw that dlﬁerence

SHRI M. ARUNACHALAM: 1 belong
to this community.

SHRI

H. HANUMANTHAPPA: |
know. )

SHRI M. ARUNACHAILAM: My ex-
perience ag thmt officers from the other
communities are really taking little
more interest than our own people.

Sir, an- evaluation of the “Scheme
has been launched. One of the
issues, which will be takén up in the
evaluation programme is to examine

.veasons -for the low participation of

the Scheduled Castes and Scheduled
Tribes and to suggest ways and means
to improve their part1c1pat10n~.
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Sir, I think I have answered all the
pomnts. I thereis any confusion, I
am prepared to clarify it.

. SHRI SANATAN BISI: Sir, I have
one point to clarify.

THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI): What is your
point?

SHRI SANATHAN BISI: My point 1s
which one is correct, whethér his

answer to the Starred Question - or
his answer to the Unstarred Question,
or the information given by the Eco-
nomic Survey.

SHRI M. ARUNACHALAM: The
answer which I have given to the
House 1s correct.

SHRI SANATAN BISE: If your answer
13 correct, what about the Economic
Survey and the Unstarred Question?

:SHRI M. ARUNACHALAM: The
Economic Survey has given the target.

SHRI SANATAN BISI: No, no. There
are two componeénts. You have
spoken about only one component.
You have not touched the other com-
ponent at all. Let us not mislead
the Howse, Let us hot  give false
answers to the House. :

SHRI M. ARUNACHALAM: What I
am trying to say is that we are not
misleading the House in any way. We
have answered whatever questions you
bave put. We have given you right
information, whatever imformation
you have asked Tor.

SHRI SANATAN BISI: My question
was very specific regarding 40,000.
You have in your reply said 30,000
and 2,20,000. As far as the peréen-
tages are ¢oncerned, they are 8.9%
and 11.3%. According to my calcula-
tion, I told you there was a difference
of 726 and 3,645. Is it wrang? Can
you say that my calculatlon is wrong'l

SHRI M. ARUNACHALAM: That is
the target given for the Scheme. What
I have said ‘before fhe House was the
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percentage of sanction to the Sche-
duled Castes and Scheduled “Tribes.

SHRI SANATAN BISI:T am very
sorry, Sir. I am not satisfied with
the answers given by him.

SHRI H. HANUMANTHAPPA Sir. 1
have only- two queries. One is that
the Minister has answered that .the
Scheduled Caste candidates have got
more attractive ]Obs and, therefore,
they are not commg We know the
answer, which was given here  the
other day when the hon. Primeé
Minister was here. To substantiate
that, ¥ the Minister had collected
the information and informed ' thé
House that there were so many appli-
cants, so many of them had been
selected and so mapy of them -had
falleni out because they had an.attras-
tive job, it would have been - appre-
ciated. Evén in the case of employ
men; they say, these people. have 10t
turned up because they have am- attractive
job, But, it has mo¢ been substantisted, I
will be happy if the Government sub-
stantiates it. Still uriemployed youths
are wandering in the-streets. In my
own State, Karmpataka, 80,000 Govern-
ment vacancies have not been .filled
up for the last sp many, years. There
is no recruitment * for the last 10
years. Students are coming out -of
schools and colleges. So, it sheuld
be substantiated. : .

My second - point is this. I would
request the Minister to .take note ot
the behaviour of bank officers in Com-
mijttees and in banks. ‘They are #%
party while sélecting the candidates.
Once 'the DIC <clears the applications;
whoever is selected should be Ziven

the  job, The - banks should
oot put their own copditions

like collateral security, mtroduchon,
experience and other th#ngs.’ Of
course, the bank officer is a. party in
the scrutiny,: Bat when én ﬁmﬁe!-
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tion comes from the DIC, he should
not reject the beneficiary at his
discretion .
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FAT A9 TG T FH (W A0 & Fia-dy
A TR E 7 TRy WmiEe F0 Ag fHar
T ?

SHRI H. HANUMANTHAPPA: Sir, 1
want to clarify one wrong informa-
tion. I don’t doubt the imtegrity of
the officers who are in the Committee.
My only point is, if there is a man
belonging to a Scheduled Caste,” one
who has suffered the stigma of un-
touchability, who has lived in this
background, he will bé good for the
boys coming with that background.
The Government, as a policy has ac-
cepted that in various selection com-
mittees and “DPCs there will be a
Scheduled Caste officer invariably. If
he is not available in a particular de-
partment, the Governthent has issued
instructions to get such officer from
the neighbouring department or the
adjacent department and put him on
the Committee. I am not doubting
the integrity on the helping attitude
of the non-Scheduled Caste member.
The Government has agreed to it. It
gives some confidence to the Sche-
duled Caste boys who appear in the
interview.

SHRI M. ARUNACHALAM: Sir, 1
am thankful to the hon. Memiber,
Shri Hanumanthappa. 1 also said
the same thing. If there is a Sche-
duled Caste officer in the concerned
department, we will involve him. We
have given directions to the State
Governments also. Now, coming to
the statistics collected from  various
States, we Have started the exercise.
We got information from five States
as I said earlier. The other States
have informed s of the steps that
they are taking to involve these
people in this programme. I ‘you
want, I can read out the information
State by State. We have received in-
formation from Karnataka that action’
has been initiated by the Director of
Industries and Commerce to arrange
special EDP for the Scheduled Castes
and scheduled Tribes target group,

SHRI GOVINDRAM MIRTI: That was
not my question.
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SHRI M. ARUNACHALAM: T am
coming to your qeustion a little later.
Now, I am dedaling with Mr. Hanu-
manthappa’s questions. Regarding
macro enterprises, a number of entre-
preneurs are entering into it. As far
as employment generation is concern-
ed. We have estimated tha; ome entre-
preneur will give employment to two
people. That is how we have cal-
culated it. That is what the docu-
ment says. Therefore, there is nothing
hanky-panky in it.

SHRI GOVINDRAM MIRI: What
about the figures given regarding the
Scheduled Castes, Scheduled Tribes
and the people in general which in-
clude the Scheduled Castes and Sche-
duled Tribes? They figure js the same
for both. Why?

SHRI M. ARUNACHALAM: The
figure is not the same. You are
totally wrong. I will read it out to
you.

THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI): Please supply
the figures to the Member.

SHRI GOVINDRAM MIRT: 1t ‘is sur-
prising. There is no difference. On
the 18th May, the question was limited
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to the scheduled Castes and Sche-
duled Tribes only. On the 19th May,
in the Unstarred Question No. 605,
the hon. Member had asked for a
general figure including that of the
Scheduled Castes and Scheduled
Tribes, You supplied the same infor-
mation. Why? :

SHRI M. ARUNACHALAM: Out ot
the total target of 40,000 for the year
1993-94, 31,797 people were sanctioned
the money. This is the total figure
which also includes . the Scheduled
Castes and the Scheduled Tribes. In
the year 1994.95, the total figure is
1,80,625. THe numbér of Scheduled
Cast beneficiaries are 21,215, This
information is given in the next
answer. In Lhe year 199394, the
number of Scheduled Castes benefi-
ciaries was 2,834. It is Very clear.

THE VICE-CHAIRMAN (SHRL
SURESH PACHOURI): Now the House
stands  adjourned till 11 AM
tomorrow.

The House then adjourned
at thirty-seven miputes past
seven of the clock till eleven
of the clock on Friday, the
2nd June, 1895,
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